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- ACT No. XVI or 1911.

Passep BY tHE GoverNor (JENERAL oF INDIA IN CoUNCIL.

(Becetved the assent of the Governor Gemeral om the 18t
September 1911.) -

An Act further to amend the Bengal, N orth-

Western Provinces and Assa,m Civil Courts
Act, 1887.

HERE AS it is expedient further to amend the
Bengal, North-Western Provinces and Assam
"Civil Courts- Act, 1887 ; It is hereby enacted as XIIof 18

follows :—
Shoxt title. 1. This Aet may be called the Bengal “Agra and

Assam Civil Courts (Amendment) Act, 1911.
'A'fmegtdme“g - 9. In sub-section (1) of section 1 of the Bengal,
'gczex“m‘ » North- Western Provinces “and Assam Civil Courts XI1 of 18
1887, Act, 1887, for the words * North-Western Provinces”

 the word © Agra” shall be substituted. .

Amendment 8. In sub-section (1) of section 8 of the said Act,

("If)seﬁzito’lxsn the words “and with the previous sanction of the

1887. ‘Governor General in Council”” are hereby repealed.

Amendment. 4. In section 25 of the said. Act, for the words
of section 25, ¢¢ gne hundred rupees ** the words. « two hundred and

;xsc;;(IL ﬁfty rupees”’ shall be substituted.




